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Implementation of JRY 

2041. SHRI   GAYA   SINGH; 

SHRI CHATURANAN 
MISHRA; 

Will  the  PRIME  MINISTER  be pleae 
ed   to  state: 

(a) whether any representation dated 27th 
March. 1993 regarding prevailing corruption 
in implementation of Jawahar Rozgar Yojana 
and distribution of land by the "Pradhan" of 
village Mir-pur, Tehsil Khair in Janpad 
Aligairh (Uttar Pradesh) and signed by some 
members of Gram Panchayat have been 
received; 

(h)   if  so,   the  details  thereof; 

(c) whether any enquiry has been made 
and action taken thereon; and 

(d) if so.  the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI RAMESHWAR  
THAKUR):   (a)  No.  Sir. 

(b)   to  (d) Do not arise. 

Vpplicatons   judged   with   capart 

2052. SHRI     V. HANUMANTHA 
RAO: Will  the PRIME MINISTER      be 
pleased to state; 

(a) whether it is a fact that over 7500 
applications lodged with Council for 
Advancement of People's Action and 
Technology are yet to be screened and 
processed; 

(b) whether such applications will be 
returned  to the applicant's; 

(c) the steps being taken (o streamline 
CAPART;  and 

(d) whether it is also a fact that CAPART 
has become top-heavy in terms   of 
management? 

THE MINISTER OF STATE IN THE 
MINISTRY  OF     RURAL     DEVELOP 

MENT (DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTTAMBHAI   
H.   PATEL);   (a)  Yes, Sir. 

(b)   Alter   scrutiny  applications  which  
not as norms laid down by CAPART   be 
returned  to the applicants. 

(c) After careful examination suitable 
steps will be initiated to streamline the 
functioning of CAPART. 

(d)    No.    Sir, 

 


